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(1) To be referred to the Reporter or not ? No

(2) Whether it needs to be circulated to f{b
: other Benches of the Tribunal ?
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CORAM: Han'ble Member (AR) Snhri P.PeSrivastava
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JUDGEMENT o Dated: ﬁ(lf(?l
{PER: P.P,.Srivastava, Member (A)

The applicant was appointed in Incbma Tax

Department as U.D.C. in 1963; He was promoted as

Head Clerk in 1971 and thereafter Saparviscr‘ﬁrili

in 1977% The applicant got promoted as Inspactor of

Income Tax on 2:8¢1979. On all these promotions the

pay of the applicant was fixed in terms of ths provisions
cantained 16 F.Re 22-C, On his promotion from Supervisor
Gr,II the applicant was in graderﬁs.550-750 and was

promoted to the post of Inapector of Income Tax in

grade R8;425-3005 "The applicant retired from service

on 3177+1994 and thes applicant was drawing a basic pay

of Rs,3050/- st the time of retirement. The respondents
reduced the pay of the applicant on 28.7.1934 from Rs,. 3050/~
te Rs,2825/~ in terms of their order dated 20:7.1994 {placed
st page 13 of ths OR;), In letter datsd 20:7,1994 while
reducing the pay of the applicant it was mantioned fhat

the pey of the applicant wss wromgly fixsd under F.RW22-0

en promotion as Inspector from Superviser Grade IIY ARggrieved

by this order, the aspplicant hes approachsd the Tribunal
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2¢ In & similar case this Tribunal has alrea

dy

held in BA.NO. 825/94t1n the aimiiar facts and!
circumstances that th; respondents heve-arbitrérily
ravised the psy fixation of the applicant and #herefore
the order issued by the respondents reducing t#a pay

of the applicant was quashed. The ratic of thé decision
in OA.NO, 825/94 is squarely applicable in the!facth and

circumstances of this cass and the judgement of that

OA; would govern the outcome of this case alaok
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3% 1, therefore, order as under :- . f
1

The pay fixation order dated 20;7.199&

by the Reapondent No, 2 is quashed. Téa order
of recovery of Rs;35,200/~ dated 27?7?5994 is
also quashed; I further diract thai tﬁe
segttlement dues of the applicant shoul? be

- worked out as if the reduction in payﬁuaa
not dons in terms of letter dated 20?#%%994.
The applicant will be entitled to payéent af
the settlement dues in terms of abovegdirsctions
along with the interest payable as.pa% rules

for the delayed payment of his settlement dues.

There will be no order as to costs, A copy of

the judgement in OA.ND. 825/94 1s‘atqachad uith
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this order,.
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(P.PISRIVASTAVR)
MEMBER (A)
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